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The applicant is the sen of Shri &hlgualx&lxxx

uho died in harness on 13.9,1987 and the applicant 3
was offered compassionate appointment as Khalasx at

Ghaziabad in Teack Depot, Northern Railway. The

grievance of the applicant is that .his father, while

in service, was allotted the Railway Quarter No,265/4,
Railvay Colony, Shakur Basti, and after the death.of

the employee, the family of the applicant cont inued to

occupy the same quarter, The applicant has requested

respondent No,?2 te regularise the szid quarter in his
favour on compassionate qrounds, but by the impugqad
Jetter dated B,5,1992, he uss informed that his reguest
could not be acceded to, Aggrieved by the same, the
applicant hzs filed the present application on 18, 1,93,
praying for the grant of the relief ;2§t a direction
he issued to the respondents to regularise the railuay
quarter Ne,265/4, Railuay Colony, in faveur of the
applicant from the date of his appo intment, Eoa, BatiNn,
It is also prayed that the DCRG due to the dsceased
employee, i,e., his £at her, be also paid, Notice was
issued to the rospondents??i filedthe reply and cdntostid
the grant of the relief prayed for,
The case of the respondents is that the applicant
Uas uorking at "hazlabad at the relevant time and th.
policy of the Headquarters does not permit the rogularlsa-
tion of a house in Delhi area if the employee is uorklng

at Ghaziabad, To supper® this fact, the respondents have.

annexed the policy letter dat.g‘7.12.1983 (Annexure R-1).
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3 I heard the learned counssl for the parties at
length and perused the records, During the course of
the hearing, the legarned counsel for .the applicant did
not oress for the relief regarding payment of DCRG stating
t hat the szme has since heen paid by the respondents, The
only issue that survives Fof decision is whether the
apolicant is entitled to regularisation of the type of
quart er at Shakur Basti which uas earlier allotted te
his late father while he was in service,
4, In fact, it is net d4i sput ed that the applicant is
on the regular establishment of the reéponﬂents, the
Railuays, Under the relevant rules issued by the
Railway Roérd, in master circular, a compassionate
s1lotment on 'out of turn' basis is admigsible to the
ward of a deceased employee provided he is not getting
H.R,A,, he has lived with the deceased for six. months
befors retiramant/casuality, and that he is eligible
for the same type of accommodation as occupied by the
deceased. The enly ob jection raised in the counter
is that the policy of 83(R-1) does not permit the
regularisation of a quarter at Delhi to a ward of a
1eceased employes working at Shazisbad, The substance
in this contention stands diluted when the respondents
themselves allowed the applicant teo retain the quarter
and deducted norhal licence fee from his salary. Moreever,
the applicant has since baen posted to Delhi under Central
D,A.C. » Track, Northern Railway s Shakur Basti, This sole
objection te reqularisation of the same quarter,therefore,
cannot be sustained,

L

00003000



-

-3-

S It is not disputed that the quarter allotted to
the deceased father is of the type to which the applicant
is alse entitled,

6. In view of the above facts and circumstances, we
partly allow to regularise the quarter at Shakur Basti,
Q.No.265/4, Railway Coleny, in the name of the applicant
from 8,1.1988 and enly realise the prescriﬁed licence

fee under rules, The parties to bear their owun costs,
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